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No. VI of 1948

| PassED $y THE DoMINIOF LEGISLATURE]
An Act further to argend the Code of Civil Procedure, 1908.

(Published in the Gazette of \mdia Ewmtraordinary, Part IV, dated the 21st
February 1948)

HEREAS it is expedient further to amend the Code of Civil Procedure,
1908 (Aet V of 1908), for the purpose hereinafter appearing:

It is hereby enacted as follows:

1, Short title.—This Act may be\called the Code of Civil Procedure (Amend-
ment) Act, 1948,

- 2. Amendment of Section 80, Akt V of 1908.—In Section 80 of Lhe Code
of Civil Procedure, 1908,—

(i) in clause (a), after the words ‘Gentral Government’ the following words
shall be inserted, namely:— \

‘except where it relates to a ra\lway’;
(ii) after clause (a), the following new. dlause (aa) shall be inserted, namely:—

‘(2a) in the case of a suit againdgt the Central Government where it
relates to a railway, the General Manager of that railway’.
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